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In The Central Admlnlstr»tlve Trlbunal
Calcutta Bench

JA 73) of 2000
OA 518 of 1997

Present i Hon'ble Mr. ?. Purkayastha, Judicial Member
f »' . [ ol iR
Hon'ble Mr. S. Biswas, Adminis tratlve Member

Easterm Railway
- V5 -

Madan Lichan Patra & Ors.

For the Applicamt : Dr. S. Sinha, Counsel
(Original Respondents)

For the Respondents: Mre. Samir Ghosh, Counsel
(Original Applicants) »

Heard on : 08-03=-2001 . Date of Order : 08-03-2001

ORDE R

D. PURCAYASTHA, Jv

Heard Ld. Counsel Dr. S. Sinha on behalf of the official
respondents who filed the present application for extension o time
for qompliance of the order dated 7-9=-2000 passed by this Tribunal.
»direéting the resﬁohdents.to éonsider the representation of the
~applicants in ﬁhe light ;f the judgement of the an'ble Supreme Court
reported in JT 1998(3) $C~540 (Uniond India & Ors. - VS.- Subir
Mukher jee) within three months from the dste of communicationof the
order{ Accofding to the off icial respondents, they received thé¢ order
of the Tribunal on 18«9-2000. Thereéfter} the matter has been

kept under process and they could not consider the representastion

of the gpplicants till dste. Thersfore, respondents seek extinsion

of further time.

2. Ld. Counsel Mr. Ghosh on behalf of the original applicants
raises objection and submits that no sufficient cause has been shown
for non-consideration of t he representation of the apolicamts as

ordered. So, due to lack of sufficient particulars the applieation
should be dismissed.
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2. ( However, we, have considered the appllcatlon and submissions
of Ld. Counqel of both the parties. We are also not satisfied With
the manner in which the official respondents filed this application
- without disclosing sufficient partiﬁulars in‘respect of finalisation
of the representation é; ordered. A@gording to tﬁe official respon.
dents, the matter is under process after 18-9=2000 when they received
the order. But we deprecate action and inaction on the part of the
respondents 1n reangt/of’flnal;Satlon of the zepmcsentatlon of the
applicants as ordered. HOcher, for the. interest of Justlce another
two months® time has been granted to the official reSpondents from
to=day to dispose of the represéntation as ordered®and to grant
appropriate relief as sbughtwfor in the application as admissible

to them subject:to payment of cost of Rs.1000/=- to the applicants.
Accordingly, MA is disposed of. '
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